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Betwean :-

N.Sridhar
«se Applicant ‘ !

And

1. The Union of India rep. bylits !
Secretary, Defance of Ipdia, New Delhi. '

\
2. The Scientific Advisor to Raksha Mantri,

New Delhi,

3. The Uirector, DROL Hyderabad, Kanchanbagh,
Hyderabad. -

4, Sri Rajeswar Rao

5. 5ri M,Satyanarayana |
' "eees Respondents

Counsel for the Applicant : Shri V.H.R.R.Swamy

Counsel for the Respondants : = Shri N.R.Devaraj, ﬁ%.CGSC
+

CORAM :
THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI :  VICE-CHAIRMAN
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

(Order per Hon'Ble J0stic8_Shri, M.G.Chaudhari, YC).

Counsel for the applicant absent., Request (for

: behalf ‘ .
ad journment on his/made by Shri P.Navesn Rao rejected, (lhe OA |

. ] M — 1
was dismissed for defaultﬂan 3 consequative dates.. the counsel |
I . :

for the applicant ngﬁgzﬁjébsent. The order of dismissal was passed 1

v

on 7-3=-95, The reason stated in the present application]is that
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the counssl for the applicant carried the impression that the
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court may automatically adjourn the case till S.L.P. stateé

to be
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pending was disposed of . it is -gtated that DF

and 7-3-95 the counsel was engaged in the High Court. Nnn?
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(R .RANGARAJAN) "(M.G.CHAUDHARI)
Member (A) _ |
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grounds are tenable. The application is re jectad,

Vice-Chairman
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M.A.847/95.

1. The Secretary,_Uhioh'of India,
Defence of India, New.IElhi; :

2. The
New

3. The

4, Cne
5. One
6, One

7. One

pvm.
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...3,-' .

scientific Advisofr to Raksha Mantrl,

Delhi.:

Director, DRIDL, Hyddrabad,
Hyderabad.

copy to Mr.M,H.R.R. Swamy, Advocate, CAT. Hyd.

copy to Library, LAT.Hyd@

5p§reéqpy.

Kanchanbagh,

‘copy to Mr N.Re Eevraj, 5L ,CGSCeCAT. Hyd
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TYPED BY CHECKED BY
COMDAREL BY APEROVED BY

IN THE CEMTRAL ADMINISTRARIVE TRIBHNAL

HYDERABAD BENCH ATHYDERABAD

THE HON'BLE MR.JUSTICE M,G,CHAUDHARI
‘ VICE~-CHAIRMAN

AND :
. L Rowep Rabo~
THE HON'ZLE MA .H.RAJENBRA—FFRSADM(A)

Dated: A\~ }0-1996
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gdmiLted and Interim Directddns

Issuﬁd.r
I Alloded. -

Disppsed of with directions

Dismlissed

. , . : Dis issed as'wifhdrawn.
Disfissed for Default.
Or ered/RejecE3§£

pvm , Ng crder as to costs.
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